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[Mr, Speaker].

Nobody's name is eliminated. There-
fore you do not bring in any comp-
laint or anything like that. Ultimat-
ely, I am responsible, whoever does
it. Nobodys name is eliminated on
any ground. We would like to be as
impartial as possible.

SHRI BAL RAJ MADHOK (South
DELHI): Today there are only three
names. Are you giving us a chance?

St o @To wreI™ : (W)
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TF §TE gN AgT ariw wrafEat #
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T@T AT | ¥4T AE AL T NA A £
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SHRI BAL RAJ MADHOK: Sir, it
is an aspersion on the Chair. We re-
sent it; we object to it.

MR. SPEAKER: Some hon. Mem-
bers do not mean what they say. There
is no point in our getting irritated. He
does not mean it at all. Rajasthan
famine is very important. It is not a
question of Call Attention notice. 1
have allowed a discussion for two
hours. Today evening, we &re dis-
cussing it. It is not that it le not
important. The hon. Member does
not mean it. He iz a good man. We
now take up Call Attention Notice.

Shri B, K. Daschowdhury.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMFOR-
TANCE

AUCTION OF PROPERTIES OF EAST PAK-
TAN DISPLACED PEESONS

SHRI B. K, DASCHOWDHURY
(Cooch-Behar): Sir. I call the atten-
tion of the Minister of External
Affairs to the following matter of ur-
gent public importance and I request
that he may make g statement there-
On: =—

Reported auction sale of the pro-
perties of the Indian citizens
who migrated to India from
East Pakistan after partition
by the East Pakistan Gov-
ernment as Enemy Properties
and taking over by Pakistan
of the assets of the Premier
Insurance Company of India.

THE MINISTER OF, STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R, BHAGAT): Dur-
ing and soon after the 1965 conflict,
the Government of Pakistan took over
Indian properties in East Pakistan
including the properties of persons
who had migrated from East Pakistan
to India earlier, and declared these
to be enemy property.

Under Artic'e VIII of the Tashkent
Declaration signed in January 1088,
the two sides had agreed:

“to discuss the return of the pro-
perty and assets taken over
by either side in connection
with the conflict.”

India immediately thereafter expres-
sed its readiness to discuss the sub-
ject of the return of properties and
assets taken over by either side. But
Pakistan did not respond. Subee-
quently in 1967, Pakistan forcibly
seized several properties belonging
to resident minorities in East Pakis-
tan and declared these also t0 be ene-
my properties.

In Oectobar 1988, it was confirmed
that the Government of Pakistan were
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disposing oi by auction some of the
properties siized during and after the
1965 conflict.

The Government of India has been
in touch with the Government of Pak-
istan on this question ever since
1966. The Government has been
drawing the attention of the Govern-
ment of Palistan to the relevant pro-
vision of the¢ Tashkent Declaration and
pressing for a discussion on the reci-
proca’ retwn of seized assets and
properties,. We have also been pro-
testing aga.nst the fresh seizure of
properties as well as against their
sale. We hive pointed out that such
action on their part is arbitrary and
contrary to International Law and
practice anl a flagrant violation of
the Tashkent Declaration.

None of :he properties to be auc-
tioned are perishable goods. Nor has
the Government of Pakistan notitied
us that any of these are deteriotating
Even in these cases the disposal should
be effccted hy agreement between the
two Governments and it has to be
ensured that the property is not sold
at a throw-away price, and the sale
proceeds thireof continue to be depo-,
sited with ‘Jovernment, to be taken
into account at the time of the re.
turn of the properties and assets.

We have rlso made it clear to Pakis-
tan that we would not recognize the
title that Pakistan or any third party
might claim to have acquire by such
illegal sale ' auction or other means,

So far, thire has been no positive
response frum the Government of
Pakistan on this question.

As regards the taking over by
Pakistan of the assets of the Premier
Ingurance Company of India, the Gov-
ernment have seen press reports to
this effect in yesterday's papers and
will decide upon action after acer-
taining the tu'l facts.
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our Government is at the high-hand-
edness of Pakistani Government.
From time to time, they are acquiring
properties and disposing of properties
according to their own fashion in flag-
rant violation of internationa] law,
It is not only a question of interna-
tional law but, as stated by the hon.
Minister, it. is alsp in flagrant viola-
tion of the terms and conditions of
the Tashkent Declaration, What do we
find here? We find the weakness that
has been shown by the Government
for the last 22 years or 21 years, i.e,
from the date of Partition, This
weakness of our Government has
strengthened the Pakistanis to take
away the properties of the minorities
in Pakistan. I have seen the proceed-
ings of 1964; on the 3rd April, 1964,
in this August House a Resolution
was adopted on the question of the
affairs of the minorities in East Pak-
istan to refer the matter to the UN.O.
1 do not know whether any of the
hon, members knows whether this
Resolution has been carried out by
this Government. Nowhere the
affairs of the minorities, the proper-
ties of the Indian citizens lylng In
East Pakistan, have been considered
by the Government, and as a result,
Pakistani Government are taking this
course of high-handedness. What we
are seeing today is this. The lives of
eight million minorities who are still
living in East Pakistan are in danger;
their properties worth a few thousand
crores of rupees are to be destroyed,
are to be taken over at throw-away
prices Still, the Government iz say-
ing that we are trying with the Gov-
ernment of Pakistan, and Govern-
ment of Pakistan {s not responding.
In this context, may I know from
the Government, whether this Guv-
ernment ig willing to take a strong

measure and not merely send protest

letters in various means; by “strong
I want to
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[Bhri B. K. Daschowdhury].

the rights of the Government of India
under artic'e 2, Clause 7, which is
known as the ‘domestic jurisdiction'
clause of the United Nationg Charter.
I wouldd like to know whether the
Government is prepared to take this
action.

Secondly, in regard to compensa-
tion to the displaced persons in the
case of West Pakistan for the proper-
ties lost and taken over by Pakistan
illegally and in flagrant violation of
internationsal law, I want to know
whether the Indian citizens will be
paid the compensation for the luss of
their properties.

Thirdly, I would like 1o know
what action the Government will take
to protect the lives and propertics of
the eight million minorities who ure
still living in Pakistan.

SHRI B. R. BHAGAT: I fully ap-
preciate the gentiments expressed by
the hon. Mumber. But 1 would like
to humbly implore on him that he
should not mistake it for any weak-
ness on our part if we are not able
to solve some of these problems with
Pakistan, there is no weakness. He
said that we should not merely send
protest notes but take a stronger
measure. . .. (Interruptions) 1 do nol
know what stronger measure the hon.
Member suggests

Then, he saya that we should
#ake retaliatory action. So far as the
question of propertles acized is con-
cerned, Pakistan is taking advantage
of the fact that they have seized four
times more Indian properties in Pak-
kistan than we have. Bo, even if we
take a retallatory action, it will be to
Pakistan's advantage apart from the
fact that it will bs contrary to the
agreement between the two countries
and the internaional law. Pakistan
would 'ike us to take such a retalia-
tory action hecause, by that, they will
get four times more than what they
would lose, So, this is not the
answer to it...... (Interruption).
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FTOTC 7 rfeear ¥t sodt gfadeef
Wi foefry #T & ot ?

ot wrowTw o : (et @2

MR. SPEAKER: 1 would requesi
him to answer only Mr. Daschow-
dhury.

SHRI B. R. BHAGAT: 1 will reply
only to his question. So far as the
minorities in Pakistan are concerned,
their lives are in constant danger and
threat; they are living in insecurity.
Both Pakistan and India have, as a
reault for the Nehru-Liaguat Agree-
ment, assumed the responsibility for
creating this security and safety and
the responsibility lies with either
Government. The Pakistan Govern-
ment is not realising its responsibili-
ties, We are trying to persuade them
to do s0. And, according to us, the
whole question of climate depends up-
on the good relations between these
two countries,

SHRT HEM BARUA (Mangaldai):
Liaquat Ali agreement Is dead as dodo
Sir. What is the use of it now?

SHRI B. R BHAGAT: It is no use
throwing the hand in despair. We
don't do that. Our intention is that
all disputes including this should be
settled according to certain principles
of agreement entered into by these
two Government, the Declaration
that the two Governments have un-
deraken and as per the principles of
international law and practice; and it
will be our duty and we are persuad-
ing Pakistan to do so. Secondly any
other problem whether it iy of the
climate and all that, can be settled
only if the relations between the two
Governments are good &and a climate
of confidence i{s created. We are try-
ing to do that. I don't know what
other measures in the existing situa-
tion we can think of.

SHR! B. K. DASCHOWDHURY: Is
he thinking of raising the issue before
The UN.O.? (Interruption),
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MR. 'SPEAKER: UNO is different.
Please resume your seat.

SHRI B, K. DASCHOWDHURY: In
1964 the Resolution was passed. What
happened to that? (Interruption)

MR, SPEAKER: Order please.
Please resume your seat. SHri George
Fernandes.

A F weEnE (g afm)
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“As regards the taking over by

Pakistan of the assets of the
Premier Insurance Company
of India, the Government
have seen press reports 1o
this effect in yesterday's pa-
pers and wil] decide upon
action after ascertaining the
full facts"
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s frdfy de® ov v ¥ fag
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“We have also been protesting
against the fresh seizure of
properties as well as against
theiy sale. We have pointed
out that such action on their
part is arbitrary and contrary
to International Law and
practice and a flagrant viola-
fion of the Tashkent Decla-
ration.”
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